IN THE CENTRAL ADMIN ISTRATIVE TR IBUNAL

O.A.N0, 493/90

[
VO wMN e

25,

A,bridhar
Y .Sreenives Reddy
#ddepalle Adiseshu
B,Satyanarayana
R.Venkateswar Swamy
V.V.C.8hekara Chari
K.Srinivasa Rao
K.Kuma' Rao
V.Bhaskarachari
B.Sampath Kumar
M.Ravi Kumar
K.Veerabhadram
V.Kajan Babu
P .Narender
T.Ratan Kant
K.,Devraj
H.Vasanta Rao
G.Venkateswarlu
Ch,S5,.Madhava Rao
M,Umashankar
B,V.Rama Krishne
G.V.R,5astry
G.budarshan Reddy -
K.Bhaskar Rao
P.adan Kumar
C.5undar
Ch,Ragha Rao
M.Savaril Muttu
. Pradeep Kumar paﬂi

Government of India,
Secretary,
New Delhi,

'%g,

: HYD ERABAD BENCH

Al HYDERABAD

30.
31.
32.
33,
34,
35,
36,
37.
38,
39!
40,
41,
42,
43,
44,
45,
46,
47.
48,
49,
5C.
51.
52.
53,
54,
55,
56.
57.

AND

rep, by
Ministry of Finance,

Date of Order: 1,11,1993

C.Prakash _
P.Senthil Kumar
G.Gppichander Gowd
Anthony Marcus
& Chandrasekhar
D.Damodara Rao
B.Srinivas
5,7 ,.Yadav
Y.Vijay Kumar
K.v.Prasad
Mohd,Shafiullah
V.3, K. V. Kumar
P.K.Ghorai
S.H.Samarendranath Lahiri
K,Thirumala
Amitava Das
J.5.5,prasad
G,Viswanath ,
Ashok Kumar Tomer
Jagbir Singh Choudary
K.Madan Gopal Goud
Saresh Shukla
K.5,R,V,V,Prasad
M.Bhaskar Rao
ALK, Misra
C.P.S5ingh
A, K.Chouhan
J.Raja Ram

.. Applicants

The Chief Executive, Heavy Water

Project, Vikram Sarabhai Bhavan,
BOMBAY~94,

Anushaktinagar,

The Cheirman, Atomic Energy Commission
(DAE Pay Anomaly Committee), Department
of Atomic Energy, Vikram Sarabhai Bhavan,

Anushaktinagar,

BOMBAY .94,

The Administrative COfficer (Manager),
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Order of the Division Bench delivered by

Hon'ble Shri A,B,Gorthi, Member (Admn,).

Ali the 56 applicants herein are working as
Scientific Assistants 'B' in the Heavy Watér Project,
Department of Atomic Energy. The relief that they
claimed in this applicétion is for a direction to the

|
respondents to step up tne pay scales of the applicants
by 3 imcrements in the revised pay scales w,e,f, 14,8,1987

and to pay all the consequential arrears,

2. The applicants were selected for trainee
cateéory 1l anc 2 in Heavy Water Plant, Munuguru, During
the period of training they were paid 8.420/~ p.m. aé
stipend, On completion of training they were to be
appointed either as Scientific Assisﬁant 'B' or as
Scientific Assistant 'A' depending on the level of
performence of the trainees, The pay of the Scientific
Assistant 'B' was k. 470-650 whereas that of Scientific
Assistant 'A' was Rs,425-560. There was thus a difference
of 3 increments (ks.15/~ each) in the initial fixation of
pay of the Scientific assistant 'B' and Scientific
agsistant 'A', However, this disparity disappeared when
the revised pay scdles were implemented on the recommenda-
tion of the é?rth Pay Commission, In the revised pay
scale the pay of Scientific Assistant 'BY is g, 1400-40~
1660-50-2300-EB-60—2600 whereas thet of Scientific
Assistant 'A' is %.1400-40;1600-EB—50-2300. Thus both

Scientific Assistanmt 'A' and Scientific Assistant 'B' would



A

‘f", LI 4 3 L]

start with the basic salary of f,1400/- and were to be

given %.40/— increment per year for the next 5 years,

3. The contention of the applicants is that

in the revised pay scales, Scientific Assistant 'A' would
get the benefit of psy of £.1650/-~ when he is promoted to
the post of Scientifjic Assistant 'B' on completion of

5 years of service whereas the Scientific Assistant 'B
will be drawing the pay of rs,1€00/- only on completion
of 5 years of service, On this hypothetical basis the
applicants claim that the inttial pay of Scientific
Assistant ~ .should be higher atleast by 3 increments

compared to Scientific Assistant 'A',

4, The respondents in their reply affidavit

have not disputed the averments made in the application,
They, however, comténd that the grievance of the applicants
is hypothetical as no.Scientific Assistant 'A' who was
recruited along Wifh the applicents has since been promoted
to the post of Scientific Assistant 'B'. Notwithstanding
the same, the respondents are cognizant of the anomaly,
hypothetical or otherwise, raised by the applicant.
Accordingly they state that the issue is under active
consideration of the Department of Atomic Energy Pay
fnomaly Committee ané the final orders on the reppesentation
of the Scientific Assistants 'B' are yet to be passed.
Iﬂthis Context we quote below para 5 of the respondents

counter affidavits:

“As regards para-iv it is submitted that the
representations on the hypothetical znomaly
as brought out by the applicants are under
the active condideration of the Department
and decision arrived by the Department will
be made appliceble wherever the employees
arﬂbeing atfected by the anamalous pay
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Copy to:-
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Secretary, Mlnlstry of Finance, Government eof India,
New Delhi.

2. The Chief Executive, Heavy Water Project, Vikram Sarabhai
Bhavan, Anushaktinagar, Bombay-gd.

3¢ Ths Chairman, Atomic Enargy Commzssxan(DAE Pay Anomaly
Committee), Department of Atomic Energy, Yikram Sarabhai
Bhavan, Anushaktinagar, Bombay-94,

4, The Administrative Officer(Managsr), Department of Atomic
Energy, Heavy Water Plant, Manuguru, Khamman District,

5. Dne copy to firs, Ulnebha DEUL, advocate, -4—845/2;
.Barkatpura, Hyd-27.

6+ One copy to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd.

7« 0One copy to Library, CAT, Hyd.

B. One spare copy.
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fixation., Pay sceles of Scientific Assistant
A and Scientific Assistants/B recommended by
the IV Pay Commission were accépted by the
Government for implementation in all Government
depertments wiiformly- As. such Department
of Atomic Energy cannot make different pay
scales for such categories of employees, These
c pay scales are agpplicable to all Government
Servants in all departments for the post of
Scientific Assistants/A and Scientific Assi-
stants/B, In view of this DAE have referred
the matter to Ministry of Fimance for clari-
fication and decision, ™

"5, .- Wihen this application was called for final
hgaring'on 18,10,93 none W&s present for the applicant,
Accordingly it was listed for dismissal today, Even

today there is none fdéfthe applicant, *However, we nhave
perused the materiagl before us and also heard Mr,N.V.Hamana

Standing Counsel for the respondents,

6, In view cf”ﬁhat is afore-stated, we find
firstly that the grievance of the applicants is rather
hypothetical and secondly the said grievance, in any
case, is receiving due consideration bf the Department of
Atomic Energy Pay Anomaly Committee as stated by the

respondents in their affidavit,

7. For the reasoms above stated we are not inclined
to pass any orders in this application and the same is thus

disPoséd of, There shall be no order as to costs,

T-‘ Ch &M-Lﬁng.i‘e-fdlr— a’—"% j\—\—f}vué’-ﬂs
{T.CHANDEASEKHARA KEDDY) (A.3,GORTH

Member (Judl,) Member (Admn, }

Dated : lst November, 1993

(Dictated in Open Court)
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